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Misc.(Bail) Case No. 168 of '2021

This is an application u/s 439 Cr.P.C. filed by one Saleha Begum,

seeking bail for accused Abdul salam, in connection vrith Tezpur ps case No. 766/21

u/s 376 ofthe IPC, corresponding to GR Case No. L23OlZl.

I have heard the learned lawyers appearing for both sides. Also gone

through the contents of the case diary.

The allegation in the FIR is that on tZ-04-202L one Ambia Begum

lodged an FIR in Mahabhairab Police Out Post under Tezpur Police Station alleging

inter-alia that on 03-04-2021, at about 3 pM, while the informant was working in the

house alone, taking advantage of absence of other family members, accused

trespassed into her house and forcibly committed rape on her by shutting her mouth

but out of prestige she could not disclose it initially however, unable to bear the pain,

she informed the matter to her husband. Hence, the case for taking action in

accordance with law.

On perusal of the case diary including the statement of the victim girl

prima-facie reveals a case of rape committed by accused on the victim taking

advantage of her loneliness while she was alone in the house. The case diary further

reveals that victim though married was a minor at the time of alleged incident. Since
' the nature and gravity of the offence prima-facie appears to be serious in nature,

therefore, this cout after due consideration of the materials in the case diary is not
inclined to grant bail to accused.

In the result, bail petition stands rejected. It is also to be noted that
on 25-05-2021 learned Addl. sessions Judge, sonitpur, Tezpur also rejected the bail

prayer of the accused after consideration of the materials in the case diary.

Let the case diary be returned.

The bail application is accordingly disposed off.

(C.8. Gogoi)
Sessions Judge,

Sonitpur::Tezpur.


